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PART III.
Regulations, Orders, Notifications, Rules, etc., issued by the 

Governor and by Heads of Departments.
HOME AND FINANCE DEPARTMENTS.

NOTIFICATION.
The 3rd October 1039.

No. 8184-A.—In exercise of the powers conferred by clause (b) of sub-section (2) of 
section 241 of the Government of India Act the Governor is pleased to make the following 
amendments to the Orissa Service Code :—

(1) Rule 71 (a).—Insert immediately after “ Government servant
line of this rule, the words “ in superior service ”,

(2) Appendix 1—
(a) Item 7.—Substitute the following for the entries in column 3 against the

item„:—
« Power to retain a ministerial Government servant, other than a ministerial 

servant who was in permanent service on the 31st March 1930, in service 
after the age of 55 years. ”

(b) Insert the following as item 7 (A) of the Appendix :—

in the second> >

Col. 4. Col. 5.Col. 3.Col. 1. Col. 2.

The extension will be sanctioned 
only in cases of urgent public 
importances provided that the 
period of such extension does . 
not excocd six months at 
a time.

Departments 
of Govern­
ment.

Power to retain a non^. 
ministerial Government 
servant in service after 
the age of 55 years.

7A. 71(a)

By order of the Governor,
M. K. VELLODI,

Chief Secretary to Government.
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The 28th September 1939.revenue and development
DEPARTMENTS. No- 4238—VIL-5/39-R.—Iu exorcise of 

the powers conferred by section 109, sub­
section (2), clause (m) read with section 76 
of the Central Provinces Tenancy Act, 1920 
(1 of 1920), the Governor is pleased to 
make, so far as Nawapara and Padampur 
tracts of the district of Sambalpur are 
concerned, the following amendment, to the

Central

NOTIFICATIONS.

The 2Sth September 1939.
Nc. 4237—VIL-5/39-R.—In exercise of 

the powers conferred by section 22 t, sub­
section (2), clauses (d) and (/), sub-clause (1) 

with reference to secticn 44, sub­
section (2), and 47, sub-section (1) of the 
Central Provinces Land Revenue Act II of 
1917, the Governor is pleased to make the 
following amendments to the rules for the 
preparation cf the papers of a mahal in 
Nawapara and Padmapur tracts of the 
district of Sambalpur, published in Central 
Provinces notifications as detailed below :—

Notification no. 68-XVJI, dated the 14th 
March 11)27 (printed at page 9 of the 
Central Provinces Land Records Manual 
1927, Volume I).

1. For rules 1 to 10 substitute rules XXX 
to X LV11 pu blishod 
uo iCOOC-VIL-3-B., dated the 3rd Novem­
ber 1930, by the late Government of Bibar 
and Orissa.

2. In the Jamabandi form at page 12 of 
the Central Provinces Land Records Manual, 
Volume I, omit column 5 and in column 4 
substitute “area of the holding ” for “area 
of each field ”.

Provinces• rules published in
notification nc. 70-XVIT, dated the 11th 
March 1927, printed at page 100 of the 
Cential Provinces Land Records Manual,

and

Volume I :—
i *The form of “ rent receipt book 

prescribed under the above notifi­
cation is abolished and in its place 
the rent receipt bock forms 
prescribed in Bihar and Oiissa 
notification no. 
dated the 3rd Noveznber 1930, 
are introduced.

The 28th September 1930.
No. 4239—V1L-5/39-R.—In exercise of 

the powers conferred by sections 144 and 
146 of the Central Provinces Land Revenue 
Act, 1381 (XVIII of 18S1), the Govcrncr is 
pleased to make the following addition to 
rules for patwarics in the district of Sambal­
pur published in Bihar aud Orissa notifica­
tion uo. 1000G-VIL-3R., dated the 3rd 
November 1930

In rule XXX add below item (1) as 
item (5) Chanda Certificate.

The 29th September 1939.
Nc. 4269—La-97 of 1939-R.—Whereas 

it appears to the Government of Orissa that 
land is required to be taken by Government 
at the expense of the'District Council, 
Sambalpur, for public purposes, viz , for the 
extension of tank on Deogaon-Talpali road 
near Bartunda village in the villages of 
Hatisar and Bartunda, tahsil Bargarh, zila 
Sambalpur, it is hereby notified that for the 
above puipcse a piece of land measuring, 
more or less, 1-07 acres consisting of plot 

. *714 (1 *39), 1713/1 (0*15)7 1717/1 
(0*01), total area G-55 acre in village Hatisar 
and plot nos. 193/1 (0*14), 194/1 (0-36), 
195/1 (OOl) and 196/1(0-01), total......
0*52 acre in village Bartunda bounded on 
the—

10006-VIL.3K..

notificationm

Notification no. 09 XVI1, dated ilic 14th 
March 1927 (printed at page 40 of the 
Central Provinces Land Records Manual, 
Volume 1).

1. Delete Chifcha, Kharif jinswar, Rabi 
jins war, Milan Kbadra, Tifcamma mi Ian

arising inKhasra, and Jamabandi abstract 
rule 1.

2. Delete rule 15.
Notification no. 75-XVIl, dated the 21st 

March 1927 (printed at page 5 of the 
above Manual, Volume II).

Rule 5. Delete the words “and the 
compilation of rasid bahis (mujmua rasid 
bahiau) in line 2.

Rule 7. Substitute “ cEce a month 5 
words “ once in three months ” and “ 
a year ” for words 
season

For Rule 9. “ When called upon X.X.XX 
the Superintendent of Land Records” 
substitute “ From the report submi:ted by 
the Patwari the Revenue Inspector shall 
compile a monthly icpert cn the general 
condition cf the crops iu his circle. This 
report shall bedcspatched to ihe Subdivision- 
al Officer by a date not later than the 
2Slh cf the month’to which it icfers and 
a duplicate copy shall be sent direct to the 
Superintendent of Land Records”.

Bebw rule 14 add rule li-A.

“ the Revenue Inspector 
•ilttH sign whatever paper he does check

ncs
for

once
once in each touring area

North—By plot nos. 1713 and 1717 of
Hatisar village,

East—By plot no. 1717 of Platisar 
village and 193,19 of Bartunda 
village, .

South—By plot ncs. 194,195 and 196
age.

West—By plot no. 1713 of Hatisar 
village and 193 and 194 of 
Bartunda village,

is required within the aforesaid village of 
Hatisar and Bartunda.

of Bartunda vili

Rule 14-A.
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This notification is made, under the provi­
sions of section 4 of Act I of 1894, to all 
■whom it may concern.

4.1 ^ *an(^ may inspected in
the ofeco of the Deputy Commissioner, 
oambalpur.

Objections to the acquisition, if any, filed 
under section 5-A, by any person interested V* 
vvithm the meaning of that section cn or 
before the £th November 1939, before the 
Deputy Commissioner of Sambalpur, will be 
considered.

Errata.
The 2nd October 1939.

No. 4314-R.—In line 7 of the notifi" 
cation no. 398G-R., dated the 13 th 
September 193?, published at pages 333-335, • 
Pait III of the Orissa Gazette of the 15th 
September 1939, regarding acquisition of 
land for extension of roadside land of the 
old JBamra road connecting Midnapore and 
Ranchi road in the villages of Sindurpank 
and Tumbesingha, police-station Sadr, 
tahsil Sadr, zila Sambalpur, please read 
“ Bamra ” for “ Barma

The 2nd October 1939.
The 3rd October 1939. No. 4315—La-93/39-R.—In declaration 

tvt .«, — T rv , t co- 1922—La-25-K, dated the 9th May
No. 4342—La-91/39-R.—In exercise 0j - 1939, published at page 1(54, Part III of

T-he j°rerS c?,Dforled b>’ ‘ectlon 48(1} of the the Orissa Guzeile of the 12th May 1939,
Land Acquisition Act, 1894 (Act I of 1894), regarding acquisition of land for the play
the Governor cf Orissa is p’cased to with- ground and gaidcn of the Lower Primary
draw from the acquisition of the land School in the village of Jhankerpalli,
required to be taken by Government at the tahsii Bargarh, zila Sambalpur, please
expense of District Board, Ganjam, for substitute the figure “654/1 <0-02)” fQr
construction of an i olation shed in the “ 05*2/1 (0-C2) ” occurring in the 12th line
village of ^abulia, taluk Eudala, zila Ganjam, of the declaration,
covered by notification no. 2690-K., dated 
the 30th June 1938, published at page 659,
Part III of the Orissa Gazette of the Sth 
July 1938.

By older of the Governor, 
W. W. DA.LZ1EL, 

Secretary to Government.

LAW, COMMERCE AND LABOUR DEPARTMENTS.

NOTIFICATION.

The 5th October 1939,
• Nc. 6882—BP-31 /39-Com.—In exercise of the powers conferred by section 7 of the 

Employment of Children Act, 1938 (Act XXVI of 3938), the Governor of Orissa is pleased 
to make the following rules, namely :—

Rules.

1, These rules may be called the Employment of Children (Orissa Workshops) Rules,
1939.

2. In these rules—
« the Act ” means the Employment of Children Act, 1938 (Act XXVI of 1938),(«)

(b) “Inspector” means the person appointed by the Provincial Government under 
V section 6 of the Act, provided that where there is more than one Inspector 

the notice required by section 3 B of the Act shall be sent to the Inspector 
notified to receive such notice.

9 Ar, injector may, within the local limits for which he is appointed enter any 
, , A , L- npl. ‘s „re employed in any of the processes set forth in the Schedule

„ . . „ nntice un(jcr section 3B of the Act the Inspector shall, unless it
4. On receiving a no u ^ aot Conttituto a workshop, enter the workshop m the

appears to him that iocai limits of his jurisdiction to bo maintained by

him in Form A appended to these Buies.
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5. Any medical practitioner registered under the Medical Act, IScti, or under any 
of any legislature in British India providing for the maintenance of a register of medical 
practitioners, may grant certificates of age in respect of young persons in employment or 
seeking employment in a workshop.

6. A certificate of age granted under rule 5 shall bo. in Foim B appended to these .rules

FORM A.

Inspector’s Register of Workshops.
(Rule '4.)

Act

Nature of 
processes car­
ried on in the 

workshop.

Name of j Pl“ea”d 
workshop.

Date of 
registra­

tion.

Regist ra­
tio i

number.
Name of 
Manager.

Name of 
occupier.District. Remarks.

;
i

j
:

FORM B.
Form of Certificate. 

(Rule 6.)
Date

1 hereby certify that I have personally examined (name)... 
son/daughter of
at............... .............................
His/Her descriptive marks are

...(caste, etc.)..............................................
and he/she has completed his/her twelfth year.

residing

Thumb impression.

Medical Practitioner.

By order of the Governor, 
C. G. NAIR, 

Secretary to Government.
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